FORM G

RE-ISSUE OF INVITATION FOR EXPRESSION OF INTEREST FOR
SOHO LIMITED OPERATING IN REAL ESTATE/CONSTRUCTION BUSINESS AT
PLOT No. 32 K.H. No.11/22 BLK, B -II Sewak Park, SF, Uttam Nagar, West Delhi, New
Delhi, Delhi, India, 110059
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | SOHO LIMITED
PAN & CIN/ LLP No. PAN: AAJCS0521N
CIN: U45201DL2005PLC135928
2. | Address of the registered office PLOT No. 32 K.H. No.11/22 BLK, B

-IT Sewak Park, SF, Uttam Nagar,
West Delhi, New Delhi, Delhi, India,

110059
(Office not maintained there)
3. | URL of website No website is maintained by CD.
4. | Details of place where majority of fixed | Plot No. 69, Near Saint Thomas
assets are located School, Gyan Khand 1, Indirapuram-
201014- SOHO HOUSE.
5. | Installed capacity of main products/ N/A
services
6. | Quantity and value of main products/ N/A
services sold in last financial year
7. | Number of employees/ workmen NIL
8. | Further details including last available The details can be obtained upon

financial statements (with schedules) of | request at email id:

two years, lists of creditors are available | soholimited.cirp@gmail.com and
at URL: may also mark the registered email
id: pathak.ashishca@gmail.com.

9. | Eligibility for resolution applicants Detailed information on eligibility
under section 25(2)(h) of the Code is criteria should be obtained upon
available at URL: request at

soholimited.cirp@gmail.com.

10. | Last date for receipt of expression of 14.11.2025
interest

11. | Date of issue of provisional list of 24.11.2025

prospective resolution applicants

12. | Last date for submission of objections to | 29.11.2025
provisional list




13. | Date of issue of final list of prospective | 09.12.2025
resolution applicants
14. | Date of issue of information 14.12.2025
memorandum, evaluation matrix, and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution 15.01.2026
plans
16. | Process email ID to submit Expression soholimited.cirp@gmail.com
of Interest
Sd/-
Ashish Kumar Pathak
Resolution Professional
Reg No. IBBI/IPA-001/1P-P-02400/2023- 2024/14307
527, Laxman Puri Extension, Indira Nagar,
Near Brij Market, Lucknow, Uttar Pradesh-226016
For Soho Limited

31.10.2025
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FORM G
RE-ISSUE OF INVITATION FOR EXPRESSION OF
INTEREST FOR SOHO LIMITED OPERATING IN
REAL ESTATE/CONSTRUCTION BUSINESS AT

PLOT No. 32 K.H. No0.11/22 BLK, B -ll Sewak Park, SF,
Uttam Nagar, West Delhi, New Delhi, Delhi, India, 110059

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Nama of the corporate deblor along SOHO LIMITED
with PAN/ CIN/ LLP No. PAN: AAJCSO521N
CIN: U45201DL2005PLC135928
2. | Address of the registered offics PLOT No. 32 K H. No. 11/22 BLK, B Il Sawak Park, SF,
Uttam Nagar, West Deihi, New Delni, Delni, India, 110059
(Office not maintained there)
3. | URL of website No website is maintained by CD
4. | Details of place whare majority of Piat No, 69, Near Saint Thomas School, Gyan Khand 1,
= fixed assefs are located Indirapuram-201014- SOHO HOUSE,
I 5. | Instalied capacity of NIA
main products/ services
6. | Quantity and value of main products/ NiA
services. sold in kast financial year
7. | Number of employess! workman NIL
| 8. | Further details inchuding last avalable The: details can be oblained upon request at emad id:
[ financial statemants (with schedules) of soholimited.cirp@gmail.com and
| two years, lists of credilors, relevant may also mark the registered ema id:
dates for subsequent events of the pathak ashishca@gmail com
. process are available at:
Y | 9. | Eligiility for resolution applicants under Detailed information on eligibility criteria should be obtained upon
’ section 25(2)(h) of the Code is available At | request at soholimited cip@gmail.com
3‘ 10. | Last date for receipt of expression of inlerest | 14.11.2025
'[ 11. | Date of issue of provisional list of prospectve| 24.11.2025
j‘ resolufion apphicants
12. | Last date for submission of objections lo 29.11.2025
provisional list
13. | Date of kssue of final list of prospactiva 09.12.2025
resoluion applicants
14, | Date of Issue of Information Memorandum, | 14.12.2025
evaluaion marix, and request for resolution
plans to prospective nesolution apphicants
15, | Last date of submission of resclution plans | 15.01.2026
16. | Process email id to submit EOI soholimited.cirp@gmail.com
For SOHO' LIH!‘I‘ED
Ashish Kumar Paﬂ\ak

Resolution Profassional

Reg No. IBBIIPA-001AP-P-02400/2023- 2024/14307

Date - 31.10.2025 527, Laxman Puri Extension, indira Nagar,
Place : Lucknow Near Brij Market. Lucknow, Utiar Pradesh-226016

Fri, 31 October 2025
ﬁ;lﬂa-[ https //epaper. jansatta.com/c/78450881



FORM G
RE-ISSUE OF INVITATION FOR EXPRESSION OF
INTEREST FOR SOHO LIMITED OPERATING IN
REAL ESTATE/CONSTRUCTION BUSINESS AT

PLOT No. 32 K.H. No.11/22 BLK, B -ll Sewak Park, SF,
Uttam Nagar, West Delhi, New Delhi, Delhi, India, 110059

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of tha corporate deblor along SOHO LIMITED
with PAN/ CIN/ LLP Mo. PAN: AAJCSDSZIN
CIN: U45201DL2005PLC135928
2. | Address of the registered office PLOT Mo. 32 KH. No.11722 BLK, B -ll Sewak Park, SF.

Uttarn Nagar, West Delhi, New Delhi, Dafhi, India, 110059
{Office not maintained there)

3. | URL of website No website is maintained by CD

4, | Details of place where majority of Piot No. 69, Near Saint Thomas School, Gyan Khand 1,
fived assets are located indirapuram-201014- SOHO HOUSE.

5. | Installed capacity of NIA
main products/ services

6. | Quantity and value of maln products/ NIA
services sold in last financial year

7. | Number of employees/ workmen NIL

8. | Further details including last available The details can be obtained upon request at email id:
financial siatements (with schedules) of soholimited cirp@gmail. com and
twa years, lists of craditors, relevant may alss mark the registered emall id;
dates for subsequent events of the pathak.ashishca@omall.com.

process are available at:

9. | Eligibifity for resolution applicants undar Detailad information on eligibility criteria shauld be obtained upon
section 25(2)(h} of the Code |s available al | request al soholimited cirp@gmall com

10. | Last dste for receipt of expression of mterest | 14.11.2025
11, | Date of issue of provisional list of prospective] 24.11.2025

resolution applicants

12. | Last date for submission of objections to 29.11.2025
provisional list

13. | Date of Issue of final list of prospective 09.12.2025

resolufion applicants

14, | Date of Issu of information Memorandum, | 14.12.2025
evaluation matrix, and request for resolution
plans to prospective resoluion applicants

15. | Last date of submission of resolution plans | 15.01.2026

16. | Process email id io submit EO1 soholimited cirp@@amail com
For SOHO LIMITED
Sdi-
Ashish Kumar Pathak
Resolution Professional
Reg No. IBBI/IPA-001/1P-P-02400/2023- 2024/14307
Date - 31.10.2025 527, Laxman Puri Extension, Indira Nagar,
Place - Lucknow Near Brij Market, Lucknow, Uttar Pradesh-226016

FINANCIAL EXPRESS i 31 October 2025 @

reapTolzan https://epaper.financialexpress.com/c/784516!
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FINANCIAL EXPRESS

Save Financial Services Pvt Ltd POSSESSION NOTICE (APPENDIX IV) Under Rule 8 (1)
Corporate and Registered Office :- Unit No. 782, 7th Floor, Vegas Mall, Plot No. 6, Sector 14, Dwarka, New Delhi 110075

Bave

Whereas, the undersigned being the Authorized Officer of Save Financial Services Pvt Ltd. (Formerly Known Karmyogee Finance India Pvt Ltd.), under Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you
being the borrowers (names and addresses mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of
receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below
and to the public in general that the undersigned has taken Symbolic possession of the property described herein below in exercise of powers conferred on me under
sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and
the publicin Feneral are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of Save Financial Services Pvt
Ltd. (Formerly Known Karmyogee Finance India Pvt Ltd.) for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets

Name of Borrower ,Guarantor Dateof | Dateof [Amounto/sason
demand | Symbolic | date of demand
INTERMAT0004684, 1.VISHNU S/0 PARSOTTAM, 2. VIMLESH W/0 VISHNU, Both R/0 - 01,CHHATA, MATHURA,| notice | Possession notice
UTTAR PRADESH - 281122. ALSO AT - SERVICE OF TENT AND DECORATION SHOP AT PEPPLA ROAD, NEAR KALI MAA

MANDIR PEPPLA ROAD OAL NATHURA, UTTAR PRADESH — 281122. ALSO AT - KHASRA NO — 2024, MAUIA OAC TESHIL s 111 202530,09.2025 RS-20.05.975.78/-
ND DIST - MATHURA, NEAR KALI MAA MANDIR, MATHURA UTTAR PRADESH, 281122, 7775  as on 15-Jul-2025

Description Of The Inmovable Property - All That Piece And Parcel Of Land, Being A Plot Measuring 300 Square Yards (Equivalent To 250.83 Square Meters), Situated
In Mauza Ola, Tehsil And District Mathura, Forming Part Of Khasra Number 2042, And Bounded As Under : East: Plot Of Digambar, West: Land Of The Seller, North : 25-
Feet Wide Road, South : Land Of Khemchand. The Measurements Of The Plot Are : East To West — 30 Feet (Both On Northern And Southern Sides), North To South - 90
Feet (Both On Eastern And Western Sides).

Date - 30.10.2025, Place - Mathura

AUTHORISED OFFICER, Save Financial Services Pvt Ltd

FORM G
RE-ISSUE OF INVITATION FOR EXPRESSION OF

INTEREST FOR SOHO LIMITED OPERATING IN
REAL ESTATE/CONSTRUCTION BUSINESS AT

PLOT No. 32 K.H. No.11/22 BLK, B -ll Sewak Park, SF,
Uttam Nagar, West Delhi, New Delhi, Delhi, Iindia, 110059

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Mame of the corporate debtor along SOHO LIMITED
with PAN CIN/ LLP Mo, PAN: AAJCS0521N
CIN: U45201DL2005PLC135928

PLOT No. 32 K.H. No.11/22 BLEK, B -ll Sewak Park, SF,
Uttam Nagar, West Delhi, New Delhi, Dethi, India, 110053
(Office not maintained there)

Mo websile is maintained by CD

Plot Mo. 69, Near Saint Thomas School, Gyan Khand 1,
Indirapuram-201014- 50H0 HOUSE.

2. | Address of the reqgistered office

3. | URL of websita

&, | Details of place where majorily of
fixed assets are located

9. | Installad capacity of NIA,
main products! senices

B, | Quantity and vaiue of main products/ NI
sarvices sold in last financial year

7. | Number of employeass workmen ML

8. | Further detailz including last availadla
financial statements (with schedules) of
twio years, lists of creditors, relavant
dates for subsequent events of the
process are available at;

9. | Eligibdlity for resolution applicants under
section 28{2)(h) of the Code s avadable at: | request at soholimited cirp@gmail.com

10. | Last date for receipt of expression of interest | 14.11.2025

11. | Date of issue of provisional kst of prospectivel 24 .11 2025
resolution apphicants

The details can be obtained upon request at email id;
soholimited, cirp@amail.com and

may alse mark the regestered email id:

pathak ashishca@gmail. com.

Detailed information on efigibility criteria should be obtained upon

12. | Last date for submission of objections fo 29112065
provisional list

13. | Date of Issue of final list of prospective 08122025
resolution applicants

14, | Date of Issue of Information Memorandum, | 14.12.2025
avaluation matrix, and request for resolution
plans to prospective resolution applicants

15, | Last date of submission of resolufion plans | 15.01.2026

16. | Process email id to submit ECH sohofimited. cirp@agmail.com

For SOHO LIMITED

Sdi-

Ashish Kumar Pathak

Resalution Professional

Reg No. IBBUIPA-D01/1P-P-02400i2023- 2024/14307
927, Laxman Puri Extension, Indira Nagar,

Mear Brij Market, Lucknow, Uttar Pradesh-226016

AU SMALL FINANCE BANK LIMITED

(& SCHEDULED COMMERCIAL BANEK)
Regd, Office: 15-8, Dhuleskwar Garden, Ajmer Road, Jalpur - 302001 (CINAIST1LRI1ISHPLO011381)

Demand Notice Under Section 13{2) of Securitisation Act of 2002

Date - 31102025
Placa : Lucknow

BRI DU LR s Bban

As the boan account became MEA therefore the Authorized officer under section 13020 of "The Secur itsatlon and Reconstraction of Financial
Assets and Enforcement of Security Interest Act 2002 had |ssuwed &0 days demand notice to the borrowersfoo-borrowers/
Muorigagers/Guarantors (collectively referrad as "Borrowers”] as given inthe ble, According to the notice if the boprowers do not depositthe
entire amount within 60 days the-amount will be recovered from suction of the mortgage propertes/secured assets as given below
Therafore you the bormoeners are infermed to deposit the entire loan amount abong with future interest and expemses within 60 days from the
date of dermand notice, otherwize under the provisions of 13[dkand 14 of the cald fct, the Authorized officer is Trea 1o 1ake gossession for sale
ofthe mortgage progerties/Sacurad assets asglven below,

Borrowers to nole that after receipt of this notice, m terms of Section 13(13) ol {he Act, 20032, you are prohiblted and restrained from
tramsferring any of the secured assets by way of sabe, lease or othenwiss without prios written consent of the securad creditor.

Borrowers attention are attracted towards Section 13[8)] ofw Rule 35] of The Security Interest [Enforcement) Bulas, 2002 Act that the
borrewers shall be entitied to redeam their secured asset upon the paymeantof the camplete outstanding dues a5 mentioned befow Baifore
the publcation of auctlon notice, which thereafter shall cease 1o exist;

Date and Amount of Demand
Motice Under Sec. 13[2)

14-8ug-25
Rs. 2E68848/-
Rs, twio Lakh oighty-six Thousand
aight hundred sighty-eight Only
Ason 12-Aug-25

14-4ug-25
Rs. TRGh44)-
Rs, seven Lakh eighty-lve
Thowsand six hundred forty-fau
Cnly As on 12-Aug-25

Description of
Mortgaged Property
Property Sitated At -Kh No.504 | Wil
Chhijarshi . Pargana Lond, Tehsil - Dadri,

Gautam Budn Magar , Uttar Pradesh
Admeasuring 50 Sgyds

Mame of the Borrower Co-Borrower

/Mortgagor/Guarantor/ Loan &/c No.

[Afc No.) L90D1060815614481
Rajesh Kurmar Tiwarl [Barrawer),
Smit Gita Dew (Co-Borrower]

(Afc No.) L9DD1060701024118

Rajesh Kurmar Tivwar [Borrower),

St Gita Dewl (Co-Bommower], Smt.Meera
Deyi [Co-Bornower)

Progerty Situated At House Mo-E21 , Khasra
Mo, 504-8, Villag-tharsi Pargana:; Teshil Lonl ,
Dist « Gautam Budh Nagar, Uttar Pradesh
Admeasuring 50 Sq Yrds |

[i;..ﬁ: Hl:r.}- LE'I}IZI:I.BEIJ‘.L.E EESEES'J' & -F'r:npertl.r Ei.tuatecs At - F'.rcan rity Bearing M C "-.In:

18-Aug-25
L9l oE0B40064202 R 1940714 Wie-22 10398 and Khasra Na 20/13, Plat Ne
Gurupdesh Singh (Borrower), Rs. One Lakh Ninety-Four 394, Block 5, Vishanu Garden, Village -Khyala,

S, Kirandeep Kawr [Co-Barrower) Thousand Seventy-One Only &

Rs. 444254 -
As, Four Lakh Eorty-Eoigr
Thousand Twao Hundred Fifty-
Four Only As on 12-Aug-25

18-Auga-25
Rs, 2R484.357 -
fs. Twenty-Eight Lakh Forty-Eight
Thawsand Faur Hundred Thirty
Twio Onby As on 12-Aup-25

Pelhi Admeasuring 15 5q Yd

[Afc No.) L90D10DE0T 25369772

M,S Nishant Enterprises [Borrower),
Panwan Kumar Hetamparia (S0
Borfawer), Mechant Kumar Hetam pufia
II:-::I-E!-rlrll::--.l.'L?r':l. amit.Uma Hetampuria
[Cio-Barrower)

Property Situated At Froperty Beraing Neo 415
LPortion OF Ground Flear , Withaut Bl Hiphts.,
Entire 3rd Floor, Ward Mo 2 |, Kuchha Brij Nath
Chandni Chowk , Delhi Admeasuring 26
Sq. Mty

[Afc No.) L9DD1060143137 710

M5 Nishant Enterprises [Borrower),
Pawan Kumar Hetampauria {Co-
Borrowwer), Nishant Kumar Hetampuria
[Co-Barrower), 5mt.Uma Hetampuria

| Co-Borrower )

[8fc No.) L30010DG083ET23902

Radhey Shyam [Borrower), Smt.Meena
I'.Ir:'.-il:lf.'.ﬂ-En:_:-r-:'|1w4;r|

18-Aug-25
Rs. 671835/
s, Six Lakh Seventy-Cine
Thouzand Eight Hundred Thirty-
Five Only As on 12-Aug-25

Properiy Situated Ar Property Beraing Mo 415,
‘Ward Mo 2 , Kuchha Brij Nath Chandni Chowi |
Delhl Admeasuring 26 Sq.Mir

Froperty Situated At - Khasra No 17/25,GALI
MO 03, Village - Kamalpur Majra Burari, HARIT
VIHAR WEST Sant Magar , BURARL, Delhi
Admeasuring 50 59 ¥d

1B-Aug-25
fis. 510527/-
Rs. Five Lakh Ten Thousand Five
Hurndred Twenty-Seven Only A4
on 12-Aug-25

dsna Simere dw (@) Pumobnational bank

B FIgerT ey r-l. CEif BA LFT) )

WTrTr =T orfE

Circle Office, Haldwani, Address - Unchapul, Haldwani, District - Nainital, Uttarakhand- 263139

Whereas, the undersigned being the Authorized Officer of the Punjab National Bank under the
Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under Section 13 read with rule 3 of the Security Interest (Enforcement)
Rules, 2002, Issued demand notice(s) on the dates mentioned below, calling upon the below mentioned
borrowers/mortgagors/guarantors to repay the amount mentioned herein below within 60 days from the
date of notice/date of receipt of the said notices. The below mentioned borrowers having failed to repay the
amount, notice is hereby given to the borrowers/guarantors/mortgagors and the public in general that the
undersipned has taken Symbolic Possession of the properties described herein below, in exercise of powers
conferred on him under Section 13(4) of the said Act read with Rule 8 of the said Rules on the dates
mentioned below in the table. The borrower's fguarantor's /mortgagor's attention is invited to provisions
of sub-section (8) of section 13 of the Act in respect of time available to redeem the secured assets. The
borrower in particular and the public in general is hereby cautioned not to deal with the below mentioned
property and any dealing with the said property will be subject to the charge of Punjab Mational Bank, for the
amounts mentioned herein below beside future interest and other charges/expenses.

% | Name & Address of Borrower Description of the property Date of | Date of Demand Notice
Mo, Mortgagor & guarantor Mortgaged /Hypothecated Possession | & Outstanding Amount
1.| 1. Smt Mridula Mishra W/o | Equitable Mortgage of property  |28.10.2025 08.08.2025

Flat no. C-18 (Second Floor) 2 B/R
Triplex situated at Village- Bailjuri
(Prakash Resldency), Tehsil- Kashipur, District
Udham Singh Magar Khasra no. 651 Min. Area
Vishwanathpuram, Kashipur|ge ¢o' mfr Sl”f Btk duly vaaietaiad 11 O6h 1
Udham Singh Nagar, no, 01, zild no. B041 on pages 227/256 at ::“L:: r_""':"fl' i
Uttarakhand- 244713, Serial no. 2932 in SRO Kashipur. Boundaries __“_JIHLP “Lbl,_,. r:-,_-,".rl
2. Smt Mridula Mishra W/o | East - Other Property, West - 9 mtr wide road, Em_'l;:-r_g Rank -:nd=g;.=-"
Shri Digvijay Kumar Mishra | North - House no. C-17, South - Road. penal charges with furthes
Address: Flat no. C 18, 2™ Crwnership - Smt. Mridula Mishra W/o Sh. nizrast and incidardal
floor, Prakash Residency,  [Digvijay Kumar Mishra. | ewpensesthersan
Vill-Bailjuri, Kashipur, Udham Singh Magar-244713. 3. Smt Mridula Mishra W /o Shri Digvijay
Kumar Mishra, Address: Vill- Barhaj, Bareji, Telia Kalan, Deornia, Uttar Pradesh-274604,

Place: Haldwani, Uttarakhand Date: 30.10.2025 Authorized Officer

Shri Digvijay Kumar Mishra
(Borrower), Address: Ward
no. 40, Kachnal Gazl,

(Symbolic)| ¥ 18,22,422.01
r,».l:r.-;:-":,-:: :?'I"II-I:“;rl::hr

R red '.p.n.“'l:', Twic And

Branch : Kashipur Main

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Sr Borrower/ 13(2) Notice Date/ | Date/ Time &
No. Loan No. Co-Borrower/ Outstanding Due Type of
] Guarantor/ Mortgagor (in Rs.) as on Possession
1 1) M/. Max Lab 18.08.2025 Date:
Diagonstic Center, Rs.74,38,216.04 29.10.2025
Technology through it's| (Rupees Seventy | 1st Property:
Proprietor Mr. Anil | Four Lakh Thirty Eight| 03:23 P.M.
45128640004330 Kumar, 2) Mr. Anil Thousand Two 2nd Property:
Kumar (Borrower), | Hundred Sixteen and | 02:38 P.M.
3) Mrs. Chandra Four Paisa Only) as Symbolic
Rekha (Guarantor) on 14.08.2025 Possession

Description of Secured Asset: Property Details-1: Duplex Flat No.40 Ground
Floor (Without Roof Rights) Total Area 43.639 Sq.mtrs situated at Neelam Vihar,

Sector-14, Kaushambi, Pargana Loni, Tehsil & District Ghaziabad. Owned by
Mr. Anil Kumar Gupta, S/o. Sh. Ashok Kumar Gupta. Bounded as: East: Flat
No.39, West: Flat No.41, North: Flat No.60, South: Rasta 9 Mtr.

Property Details-2: 1 Kitta Residential Plot Area Measuring 27.5 Sq.yards i.e.
22.99 Sq.mrts Comprised in Khasra No.309, situated at Nehru Garden, Village
Khoda, Pargana Loni, Tehsil & District Ghaziabad. Owned by Mrs. Chandra Rekha
Gupta, W/o. Sh. Ashok Kumar Gupta. Bounded as: East: Plot of Other's, West:
Plot of Tej Singh, North: Rasta 25 Ft., South: Rasta 17 Ft.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

<indiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

Home Loams Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.
Branch Office: 1ST FLOOR, SCF 12 MAIN MARKET, SECTOR 14, SONIPAT - 131001

PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002] NOTICE FOR SALE OF
IMMOVABLE PROPERTY/S MORTGAGED WITH INDIA SHELTER FINANCE CORPORATION (ISFC) (SECURED
CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002
Notice is hereby given to the publicin general and in particular to the borrower(s), co borrower/s and guarantor(s) or their legal heir/s
representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor, the possession of
which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 01-Dec-2025 (on “AS IS WHERE IS,
“AS IS WHAT IS” and “WHAT EVER THERE IS” basis for recovery of outstanding dues from below mentioned Borrowers, Co-
Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is mentioned below. The sealed envelope containing
the EMD amount for participating in Public Auction shall be submitted to the Authorized Officer of ISFC on or before 29-Nov-2025
till 5 PM by EMD /Payment will be DD/ Cheque / RTGS/NEFT at Branch/Corporate Office. 1ST FLOOR, SCF 12 MAIN MARKET,

SECTOR 14, SONIPAT - 131001

Place: Delhi NCR Sd/- Authorised Officer,

Date: 31.10.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya
Samaj Road, Karol Bagh, New Delhi-110005.

l'l SMEG SMFG INDIA CREDIT COMPANY LIMITED

Inabin Credin - Conporate Cffice; 101k Floor, Ofice Ko, 101 1028 103, 2 Korth Asanie
et Maker Maxily, Bandra Kurla Complex, Banda (E], Mumbal - 400051,

Type of Possession | Reserve Price,
(Under Constructive/ | Earnest Money

Loan Account No. and Name of
Borrower(s)/ Co- Borrower(s)/

Date Of
Demand Notice

Guarantor(s)/Legal Heir(s)/Legal Rep. Amount As On Date Physical)
LASNVLLONS000005077562/AP-10188200 |14-July-2025 Rs.2250390/- Symbolic | Rs.22,00,000/-
MRS. Aarti Jain W/O Satpal, MR. Satpal S/0 | (Rupees Twenty-Two Lakh Fifty Possession | Rs-2,20,000/-

Raj Kumar, MR. Jatin Jain S/0O Satpal Thousand Three Hundred Ninety Only)

Description Of Property: All Piece And Parcel Of bearing M.C. Property ID No. 75C204U276 measuring 140 Square Yards out of
property comprised in Khasra No. 1780 and 1781 situated in the revenue estate of Sonipat Patti Jatan, Tehsil & Distt. Sonipat in
aabdi of Chawla Colony, Sonipat (as per property tax) which is within limit of M.C. Sonipat . BOUNDARY:- East-Ganda Nala, West-
Plot, North-Plot of Shashirani, South-Gal

Terms and conditions:

1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office: Branch
Office: 1ST FLOOR, SCF 12 MAIN MARKET, SECTOR 14, SONIPAT - 131001. between 10.00 a.m. to 5.00 p.m. on any working
day. 2)The immovable property shall not be sold below the Reserve Price. 3) All the bids/ tenders submitted for the purchase
of the above property/s shall be accompanied by Earnest Money as mentioned above. EMD amount favouring “India
Shelter Finance Corporation Limited”. The EMD amount will be return to the unsuccessful bidders after auction. 4)The
highest bidder shall be declared as successful bidder provided always that he/she is legally qualified to bid and provided further that
the bid amount is not less than the reserve price. It shall be the discretion of the Authorised Officer to decline/ acceptance of the
highest bid when the price offered appears inadequate as to make it inadvisable to do so. 5) The prospective bidders can inspect
the property on 28-Nov-2025 between 11.00 A.M and 5.00 P.M with prior appointment. 6) The person declared as a successful
bidder shall, immediately after the declaration, deposit 25% of the amount of purchase money/ highest bid which would
include EMD amount to the Authorised Officer within 24 Hrs. and in default of such deposit, the property shall forthwith be
put to fresh auction/ sale by private treaty. 7) In case the initial deposit is made as above, the balance amount of the
purchaser money payable shall be paid by the purchaser to the Authorised Officer on or before the 15th day from the date
of confirmation of the sale of the property, exclusive of such day or if the 15th day be a Sunday or other holiday, then on the
first office day after the 15th day. 8) In the event of default of any payment within the period mentioned above, the property shall
be put to fresh auction/ sale by private treaty. The deposit including EMD shall stand forfeited by India Shelter Finance Corporation
Ltd. and the defaulting purchaser shall lose all claims to the property. 9) The above sale shall be subject to the final approval of
ISFC, interested parties are requested to verify/confirm the statutory and other dues like Sales/Property tax, Electricity dues, and
society dues, from the respective departments / offices. The Company does not undertake any responsibility of payment of any
dues on the property. 10) TDS of 1%, if any, shall be payable by the highest bidder over the highest declared bid amount. The
payment needs to be deposited by the highest bidder in the PAN of the company and the copy of the challan shall be submitted to
the company.  11) Sale is strictly subject to the terms and conditions incorporated in this advertisement and into the prescribed
tender form. 12) The successful bidder/purchaser shall bear all stamp duty, registration fees, and incidental expenses for getting
sale certificate registered as applicable as per law. 13) The Authorised Officer has the absolute right to accept or reject the bid or
adjourn/ postpone / cancel the tender without assigning any reason thereof and also to modify any terms and conditions of this sale
without any prior notice. 14) Interested bidders may contact Mr. Sudhir Tomar at Mob. No. +91 9818460101

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.

Date: 31.10.2025 For India Shelter Finance Corporation Ltd Authorised officer.

DEMAND NOTICE

UMDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCEAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ALT, 2002 [“the Act”) AND THE
SECURITY INTEREST [ENFORCEMENT) RULES, 2001 [“the Rules™)

Tha undarsigned baing the aulhonized officar of SMFG INDEA CREDIT COMPANY LIMITED (SMFG
India Credi) undar the #cf and in exarciza of powers conferred under Section 13 {12} of the Act rasd
with the Rule 3, i=sued Damard Motica(s) upder Saclion T3[2) of the Act, zaling upan the' following
barrowear(s] 1o rapay the amaunt mantoned in the respective notice(s) within 80 days fram the date ol
recedpt of the zaid notice, The undersigned rsesanably balisves that barrawear(s] is'ane gaaiding 1hs
sendce of the demand noticeds), theselfore the service of nofice is heng effected by afficaticn and
pubdcation as per Rufes, Tha caontents of demand noticeds) dre extracted hereln balow:

Namie of the Borrowen|s) Demand Motice I

I]uln_} and Amqunt

14 Detaber, 2025
Rs. 75,66 9281 (Rupees Seventy Five Lakhs
Sixty 3ix Theusand Nine Hundred Twenty Eight
Only) as on 17 September, 2025
Description of Imnmovable Property Mortgaged |

OWNER OF THE PROPERTY - JITENDER 5/0 OMPAL, PROPERTY DESCRIPTION - LAND
MEASLRING O KANAL 02 MARLAS LE. 2/675TH SHARE OF LAND MEASURING 33 KANALS 15
MARLAS COMPRISED IN KHEWAT NO. 291/261 KHATONI NO. 184 BEARING IN KHASRA NO.
12411 (8-0) 12 (8-0) 1311 [6-8) 1811 (3-11) 1256715 {2-0) KITTE -5 AND LAND MEASURING 0 KANAL
1 MARLA LE. 1/80TH SHARE OF LAND MEASURING 04 KANALS 0 MARLA COMPRISED IN
KHEWAT NO. 282(262 KHATONI NO. 337 BEARING IN KHASRA NO. 125014 |4-0). KHEWAT NO.
331 KHATOMNI NO. 433 AND KHEWAT NO. 332 KHATONI NO. 436 TOTAL LAND FROM BOTH
KHEWATS I5 0 KANAL 03 MARLAS {89 S0 YARDS). KHEWAT NO. 331 KHATONI NO. 433 AND
KHEWAT NO. 332 KHATONI NO. 436, SITUATED AT WAKA NEW UTTAM NAGAR, LOHARU ROAD
BHIWANI, MAULIA HALUWAS, TEHSILAND DISTRICT BHIWANI BOUNDARIES EAST : SHOP OF
PREMPAL WEST : ROAD, NORTH : STREET, SOUTH : SHOP OF NARESH PROPERTY
DESCRIPTION - PART OF PID NO. NOD40104271382, MC UNIT NO. Y-4063/1, KHEWAT NO.
2911261, KHATONI NO. 394, KHASRA NO, 124011 [8-0), 12 (B-0), 13/9(8-4), 19/(3-11) AND 125 /{8~
0, MEASURING 57 5. YARDS, SITUATED AT NEW UTTAM NAGAR, LOHARU ROAD, BAWANI,
TEHSIL AND DHSTT BHIWANI , BOUNDARIES. EAST - PID AADERSH ITI, WEST - GALL NORTH -
PO SELF, SOUTH - PA0 OTHERS

1, JITENDER CMPAL SINGH
2, RIYA SHISH RAM

LAM - 266621311829366
266620811284324

Place: SONIPAT Mr. Sudhir Tomar at Mob. No. + 91 98184 60101

dindiaShelter INDIA SHELTER FINANCE CORPORATION LTD.
Home Loans Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.
Branch Office: WZz-112, SECOND FLOOR, MEENAKSHI GARDEN, TILAK NAGAR, NEAR SUBHASH NAGAR METRO STATION,

NEW DELHI-110018 PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

Notice is hereby given to the public in general and in particular to the borrower(s), co borrower/s and guarantor(s) or their legal heir/s
representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor, the possession of
which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 18-Nov-2025 (on “AS IS WHERE 1S,
“AS IS WHAT IS” and “WHAT EVER THERE IS” basis for recovery of outstanding dues from below mentioned Borrowers, Co-
Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is mentioned below. The sealed envelope containing
the EMD amount for participating in Public Auction shall be submitted to the Authorized Officer of ISFC on or before 17-Nov-2025
till 5 PM by EMD /Payment will be DD/ Cheque / RTGS/NEFT at Branch/Corporate Office. WZ-112, SECOND FLOOR, MEENAKSHI
GARDEN, TILAK NAGAR, NEAR SUBHASH NAGAR METRO STATION, NEW DELHI-110018

The bamowen'sh are herehy advisad wocomply wih the damand nofcels) and to pay the demand
amraurd mendoned Berein and berginaiiond winin &l days nam the cale ol This fublicalion I_I'_le,.-'.i‘ll’!—:
wilh appicalle intaresl, addlional inlenes), bounce chamas, cost and eapanses Nl tha dale o
realization of paymand. Tha bomoaver(s] may nede that SKEG India Credil & & sesurad creditar and tha
Ian faclity availed by tha Bomowsanls) is a securad dabl eoainst tha immovable propertyproperlies
neirg tha secared asseb|s) margeged by ihe bormawer|s),

In the avent borower (s} ars-faled to dischange their abilites in full withen the sbpulaled hire, SMFG
India Creddil shali be entitled to peercise ali the rights under Saclion 1234 ) of the Act i take possessaan of
the secised aals)inciuding bt ot imsted to bransfes the sare by way of sale of by Invcking any other
remiecly ivadadie unger e 8ct and he Rules theesunder and resize payment. SMFG India Gradil 15
alsa empowanad b ATTACH ANDHOR SEAL the securad assals) befars enforcing e righl 1o.sala o
transher. Subsequent o the Sale of the securad assalis), SMFG India Cradit elso hes & right o initizda
saparais leoal procgedings lorecover the bafance dues, in case the valus of the mofgeged properties
5 Ingufficeant to coves the dues payabls to the SMFG india Credit Thes remedy (s in addbon and
ndepardertd of all the olher remedies available 1o SMFG Incia Credil undarary ather law

The altention of e hormower(s) i vied o Secion 13008) of e Act, in respect of Sme avalabls, 3
recleam Be setured assets and furlher 1o Section 13013) of thi Act, whenaby Bhe bormowans) are
restrantdiprahibod fram disposng of o dealng wilks Ihe setuned assebis) or Fanshermng by way of
zala, laaze or othansise {olhee than in thae ordinary courss of businass) amy of ha =atured as=el(z],
withaaut priar written consent of SMFG India Credil and non-complance with tha above is an offence
purishabde under Section 24 of the said Act The copy of the demand notice |5 avalable with the
undarsagned and the borrower]s) may, IFthey so deske, can colecs he same fram the underligred an
andwiorking day dunng ranmal alfice hous

Place: BHIWARNI | HARYANA)
Date: 31-0CT-2025

Sidi= Authorized Ofcer
SMFG INDIA CREDIT COMPANY LIMITED

Type of Possession | Reserve Price,
(Under Constructive/ | Earnest Money

Physical)

Loan Account No. and Name of
Borrower(s)/ Co- Borrower(s)/
Guarantor(s)/Legal Heir(s)/Legal Rep.

Date Of
Demand Notice
Amount As On Date

HL11AHLONS000005042162/AP-10091436 | 01.10.2025 Rs. 897574.06/- (Rupees Phvsical | RS- 8,00,000/-
Mrs. Shanti Devi W/o Jeet Bahadur Yada, | Eight Lakhs Ninety Seven Thousand Five p ysice Rs. 80,000/-
Mr. Jeet Bahadur Yadav S/o Vindu Yadav Hundred Seventy Four & Paise Six Only) ossession

Description Of Property: All that part and parcel of the property bearing no. L-2/31 First FLoor Without Roof Rights Khasra
No.58/11, Village Hastsal Block L-2 Mohan Garden Uttam Nagar, New Delhi- 110059 BOUNDARY:- East: Road 10ft., West: Others
Plot, North: Other Plot, South: Property No. L-2 30/31

The Authorized Officer on behalf of India Shelter Finance Corporation Ltd. (the secured creditor) had initiated Arbitration
Proceedings under Section 17 of the Arbitration and Conciliation Act, 1996 vide case no. INDSH/OCT-25/LRN/18 pursuant to
which the order dated 16.10.2025 was passed by the Ld. Arbitrator thereby appointing the Authorised Officer to take physical
possession of the Mortgaged Property. Vide Sale Order Dated 29.10.2025 this Property hasbeen Putup for Auction.

Date Of Type of Possession | Reserve Price,
Demand Notice (Under Constructive/ | Earnest Money

Loan Account No. and Name of
Borrower(s)/ Co- Borrower(s)/

Guarantor(s)/Legal Heir(s)/Legal Rep. Amount As On Date Physical)
HL11SVLONS000005146861/AP-10326161 & 01.10.2025 Rs. 1120547/- (Rupees Phvsical | RS- 9:00,000/-
HL11SVLONS000005146893/AP-10329051 MRS. | Eleven Lakhs Twenty Thousand Five Pos:ession Rs. 90,000/-

POOJA DEVI W/O VIPENDRA SINGH, MR./ MRS.
Vipendra Singh S/O DHAM SINGH

Hundred Forty Seven Only)

(A /e No.) L9DD1060136532700

MfE Goel Store [Borrower ), Meeraj
Goyal [Co-Borrower), Smit.Shilpi Goval
[Co-Barrower)

14-Aug-25
Rs. 1031846,
Rz ten Lakh thirty-one Thousand
gight hundred forty-zix Cnly As
on LE-Aug-25

[1] Property Sitaaled Al- Progerty Bearing MBL
Mo-1594 [O1d) 2567 To 2571, {New) One Shop
Cin Grownd Floon, Ward Mo Yii-Mahalla
Miyarain, G.B Road, Delhi Admeasuring 7,75
Sgmitr.

[2) Property Situated At- Property Bearing MEL
Mo-1594 [21d} 2567 To 2571, {New) One Shop
On Graind Flaar, Ward Na Vil -Makhalla
Miyarain, G.8 Rpad, New Delhi Admeasuring
6.6 Sqmitr.

[1] Property Situated At- GME SHOPR ON
GAROUND FLOGR , Property Bearing No 15594
Old 2567 To 2571, Naw, Ward Mo VIl , Maohalla
Miyarain, Pahar Ganj. 58 ROAD, Dalhi
Admeasuring 7.75 Sgmir,

(2] Property Situated At- Property Bearing Mo
1504 Old 2567 To 1571 New, Ward No VIl
Miohallz Miyvarain, Pahar Ganj,GB ROAD | Delhi
Admeasuring 662 Sgmtr.

[Afc No.) L9001060142114441

M/ Goel Store [Borrower], Meeraj
Goyal (Co-Borroamer), Smt.5hilpi Goyal
{Co-Borrower)

14-Aug-25
Ra. 846391/
Rs. elght Lakh forty-six Thousand
three handred ninety-one Only
As on 12-Aug-25

[Afc Mo.) L90D1061742810759
Mikki Kasana (Borrower), Smi.Munesh
Devi [Co-Borrower), Ajaypal {Co-

14-Aug-25
R=. 2602105/-
A, tweenty-six Lakh two Thousand

Properly Situated At- Khasra Mo 414, House Mo
28, Village- Mahamudapur, Pargana & Th- Loni,
Dist- Ghaziabad, Uttar Pradesh Admeasuring

Borrower) one hundred five Cnly 286 5q Yds
As o 12-Mig-25 ,
(A /¢ No.) L90D1060119048635 14-Aug-25 Property Situated At Khasra Mo 44, Vill

Jayram [Borrower), Smit Munesh Devl
[Cio-Barrower)

Hs. 1222400/-
Bs, bwelve Lakh twenty-two
Mousand four hundred Only
Ason 12-Aug-25

Mesrpur Hindu Pargans Loni , Dist - Ghaziabad
, Uttar Pradesh Admeasuring 400 5g.rd

Description Of Property: All Piece And Parcel Of Residential built up 3rd floor with roof rights of Property bearing no. C 39 area
meauring 50 Sq yds., falling under Khasra no 372 situated in the area of Village Bindapur Delhi State Delhi Colony Known as
Sanjay Enclave Uttam Nagar BOUNDARY:- East: Other's Plot, West: Portion of Plot, North: Road 15 Ft Wide, South: Road

The Authorized Officer on behalf of India Shelter Finance Corporation Ltd. (the secured creditor) had initiated Arbitration
Proceedings under Section 17 of the Arbitration and Conciliation Act, 1996 vide case no. INDSH/OCT-25/LRN/17 pursuant to
which the order dated 16.10.2025 was passed by the Ld. Arbitrator thereby appointing the Authorised Officer to take physical
possession of the Mortgaged Property. Vide Sale Order Dated 29.10.2025 this Property hasbeen Putup for Auction.

[Afc No.) L9D01060127547603
Ajay Kumar [Borrower), Surendra
Bhgvat (Co-Borrower)

18-Aug-25
Rs. 989360/
Rs. Mine Lakh Eighty-Mine

Froperty - Situated At- Khasra Mo 1506, Loni In
The Abadi OF Brij Vibar, Mear Mandir , DHst
Ghanabad, Uttar Pradesh Admeaswring 100

Terms and conditions:

1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office: Branch
Office: WZ-112, SECOND FLOOR, MEENAKSHI GARDEN, TILAK NAGAR, NEAR SUBHASH NAGAR METRO STATION, NEW DELHI-
110018 between 10.00 a.m. to 5.00 p.m. on any working day. 2) The immovable property shall not be sold below the Reserve
Price. 3) All the bids/ tenders submitted for the purchase of the above property/s shall be accompanied by Earnest Money
as mentioned above. EMD amount favouring “India Shelter Finance Corporation Limited”. The EMD amount will be
return to the unsuccessful bidders after auction. 4) The highest bidder shall be declared as successful bidder provided always
that he/she is legally qualified to bid and provided further that the bid amount is not less than the reserve price. It shall be the
discretion of the Authorised Officer to decline/ acceptance of the highest bid when the price offered appears inadequate as to make
itinadvisable to do so. 5) The prospective bidders can inspect the property on 15-Nov-2025 between 11.00 A.M and 5.00 P.M with
prior appointment. 6) The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of
the amount of purchase money/ highest bid which would include EMD amount to the Authorised Officer within 24 Hrs. and
in default of such deposit, the property shall forthwith be put to fresh auction/ sale by private treaty. 7) In case the initial
deposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the
Authorised Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day
or if the 15th day be a Sunday or other holiday, then on the first office day after the 15th day. 8) In the event of default of any
payment within the period mentioned above, the property shall be put to fresh auction/ sale by private treaty. The deposit including
EMD shall stand forfeited by India Shelter Finance Corporation Ltd. and the defaulting purchaser shall lose all claims to the
property. 9) The above sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the
statutory and other dues like Sales/Property tax, Electricity dues, and society dues, from the respective departments / offices. The
Company does not undertake any responsibility of payment of any dues on the property. 10) TDS of 1%, if any, shall be payable by
the highest bidder over the highest declared bid amount. The payment needs to be deposited by the highest bidder in the PAN of the
company and the copy of the challan shall be submitted to the company.  11) Sale is strictly subject to the terms and conditions
incorporated in this advertisement and into the prescribed tender form. 12) The successful bidder/purchaser shall bear all stamp
duty, registration fees, and incidental expenses for getting sale certificate registered as applicable as per law. 13) The Authorised
Officer has the absolute right to accept or reject the bid or adjourn / postpone / cancel the tender without assigning any reason
thereof and also to modify any terms and conditions of this sale without any prior notice. 14) Interested bidders may contact Mr.

ah TATA CAPITAL LIMITED
q9p Regd. Offi

ce: 11th Floor, Tower A, Peninsula Business Park,
TATA Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
{As per Appendix IV read with Rule 8(1) of the Security
Interest Enforcement Rules, 2002)

This ig to inform that Tala Cagital LId(TCL) & & nen-banking finance company and incorporaled
under the pravisions of the Companies Ack 1958 and hawving its registared office af Paninsua
Bugingss Pask, Towes A 11th Floor, Ganpatrao Kadam Marg, Lower Pared, Mumbai- 200013 and a
branch office amangstcther places al hew Dalhi (“Branch’). Thal vide Ordars dated 24,11 2023, tha
Matipna! Company Lew Triumal (NCLT) Mumtai kas duly sancsionad the Schems of Armargemani
between Tata Capital Financial Serdces Umited ("TOFSL"} ard Tata Cleantech Capitad Limied
CTOCL) as transfarces and Tata Capital Limited (TGL") a6 Iransfersa under (he pravisions of
Sachions 230 1o 232 resd with Section 66 and other applicable pravisions of tha Companies Ack,
2013 ["said Schema"), In lemms thareof, TCFSL and TCCL {Transferor Companies) giong with is
undertaking have memged with TEL 85 & gong condern, iagedher with all the propedas - assels,

wef 01013003, In pursuance of the said Order and the Scheme, all the fadlity documents
exocuted by TCFSL and all outstanding in respact thereof stood ransherred o AppEcart Compary
and thies the TCL s antilled & claim the sama fram the [BarmawersCo-Bomowers] in lerms thenaol,
Wharsas, the undersigned being the Suthoazed Cificer of the Tala Capital Lbd, under tha
Securtzation and Reconstruction of Financial Assets and Enforoement of Security Inlerest Act,
2002 and in exarcise of powars conferrad under seclion 13(12) read with Rule 3 of the Security
Intarast [Enforcamant) Rules, 2002, issued & Demand Mofice — 13.08.2025 as below caling upon
the Bomowers 1o repay the amount menfianed in te notice within B days from the date of the sad
MCE.

The Bomowars, having faiad 1o repay the amound, noSica is hensby given 1o the Bomoears, n
particular and the public, in° general, that e undersigned has taken SymboliciConsinictive
Pazsassion of Ihe progedty cescribad barein bilow in enarcise of povwess conlanmed on him cker
SacBon 1314 ) read with Rula 8 of the said Acl.

The Barrowers, in parficutar, and the public in general, are hereliy caufioned not to-deal with fhe
praperly and ary dealings with B propedy Wil be subsect o the chargs of the Tata Capilad Limited,
far an amaunt rafarad (o balaw alang with interast fherson and penal inlesast charges, casts et
fram date af demand notics

|_T-"II3 borrowar's attentian is mvited o provizions of sub-sechon (8] of zechon 13 of fe A, nrespes
ol tema available, bo redaem iha sacunad astals |

Loan Mams of Obligorn| s} Legal Amount & Date |  Date of
Account No. Heir{s)iLegal Representative [s) of Demand | Symbolic
HNatices Posseszion
7021514 | 1. MR. PARVEEN KUMAR GUPTA H. NO.-201" Rs, 27102025
WARD MNO-3, MOHALLA BARA THAKUR B0, 77,347 &
DWARA, SHAHDARA, NORTH EAST DELHI, 13.08.2025

DELHI110032

I MRS POONAM GUPTAH. ND.-201* WARD NO-
{3, MOHALLA BARA THAKUR DWARA,
| SHAHDARA, NORTH EAST DELHL DELHI-
11003z

J.MR. YASH GUPTA H. ND.-201" WARD NO-1,
MOHALLA BARA THAKUR DWARA,
SHAHDARA, MORTH EAST DELHI, DELHI-
f10d3:2

Description of Securad Assets/limmovable Properties - Properly Baarng Ko, 207, Ward Na, 3,
Measuring 100 50, Yos., Le 85,61 SqMars, O Of Khagra Mo, 642, Sfuated In TheArea OF Wiage
chandraali Alias Shahdasa, \n Tha Aaadi O Gab Ganga Ram, Bara Thakur Dwara, Shabkdar, Daelk
— N0332 More Described In Sale Deed Datad 27032000 In Favour OF Mrs, Poonam Gupls
Bounded As Under, East:  Propery OF Csher, West © Road, Norh | Property Of Csher, South

Praparty Of Qther

e ————————

“Sdi- Authorised Officer,

housand Thrae gl S ; ! F :
T L.xlé:lrl: m:—;::.ﬂHin;fgrfzt.sSmw Sy Sudhir Tomar at Mob. No. +9198184 60101 Placs: Dol For Tata Capibal Lick
(A/c No.) L9001060126179545 16-hug-25 Property Situated At- Khasra No 1457, Vill- Sale Notice of 15 days for sale of imnmovable secured asset under Arbitration and Conciliation Act, 1996.
suresh Kumar (Borrower), Smt.Pushpa Rs. 635900/ Gagan Vihar, Th- Dadri, Dist- Gautam Buddha The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
Rati Ram [Co-Borrower]) Rs. Six Lakh Thirty-Five Thousand Magar, Uttar Pradesh Admeasuring 50 Sqyd under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
Mine Hundred Only auctioned and balance dues, if any, will be recovered with interest and cost from you.
fgen Ihugpds Date: 31.10.2025 For India Shelter Finance Corporation Ltd Authorised officer.
Place: Delhi Date : 30-10-2025 Authorised Officer AU Small Finance Bank Limited Place: Delhi Mr. Sudhir Tomar at Mob. No. + 91 98184 60101
®® © o® © epaper.fmant:taiexpress-.-cnn‘. & New Delhi




